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ofhigbly sopbistic-atrd machine,. The actual 
production of th~ mac'hine, (including the 
sophisticalrd one.) during Ihe yean 1969-70 
and 197()'71 has been of the order of 2334 
Nos. \"a1urd al R • .l2.76 crores and 2372 Nos.":'" 
(ligures provisional-"alurd at Rs. 16.34-

. CI"OI'rS reSJ><'cth-ely. 

AIMorptI_ of Eaaploy_ of RaU_y 
E1eetriticadoa .. EIectrlc Loeo8laed 

Kaapar 

2723. SHRI CHANDRIKA PRASAD: 
Willlh. Minisler of RAILWAYS be pl .... srd 
\0 state: 

(a) whether the General Manager, Nor-
thern Railway while dilCussing with a dele-
galion of Railway Electrification employees 
in Eketric Loco-shed, Kanpur on 30Ih july, 
1970 assured thaI Ihe Railway Electrificalion 
employees would be considered for aboorplion 
in Electric Loco shed, Kanpur when vacancy 
occun; 

(b) whether the DEE/RS/N. Rly/Kanpur, 
has not recruiled a ~ingle Railway Electrifi-
cation employee till now, wben outsiden b.tve 
been recruiled by him, if so, the reasons 
Ihttd"m; and 

(e) the number of per«ms recruilrd from 
outside? 

THE MINISTER OF RAILWAYS (SHRI 
HANUMANTHAIY A): (a) No. 

(b) an<! IC). 80 .killed fillers have been 
recruited by advertisemenl. The casual 
labourer. could not salisfy Ihe requisite quali-
fications and hence none was recruiled. 130 
casual labourers are being ablOrbt.d against 
,'acaneies shortly arISIng in the Traclion 
])qlariment for which Ihey have been found 
suitable. 

2724, SHRI S. :>I. MISRA: Will Ihe Minis-
ter of LAW AND JUSTICE be pleased to 
Ilatc : 

(aj the number of vacancies exisling in I he 
varioUl High Court, according to the .anction. 
ed slrenglh separalely for each High Court; 
and 

(bi the reasons for nOI making appointmenl. 
in the veriou. High Courtl considering ,he 
accumulalion of arrean of pending caK'S ? 

THE MINISTER OF LAW AND 
JUSTICE (SHRI H. R. GOKHALE) : (a l A 
statement is atlacherl . 

(bl Froposals to fill lOme vacancies h.ave 
heen rcceive<l from Ihco State authoritict and 
are ·being procClled. The Slate aUlhorities 
have been rem inded to aptd ite propoeah to 
£11 lhe R'JIlaining ,·aeancies. 

SID/nnm' 

Permanent Additional 
judge judge 

Allahabad High Court 4 
Andhra PradC'sh High 

Court 3 
Calcutta High Court 2 3 
Gujarat H:gh Court 3 
Kerala Higb COUrt 
Marlhva Prad ... h High 

Court I 
Mysore High Court I 
PatD8 High c.,urt 2 
Punjab and Haryana 

High Court 2 

Vac:aacIes .pIat tile appro"" .-re-.tJa 
of die Supreme Coart 

2725. SHRI S. N. MISRA: Will tht'Mi. 
nister of LAW AND JUSTICE be pleased to 
Itate : 

(a) how many vacancit'! exilt against the 
approved ,t ... ngth of the Suprem~ Court: 

(b) since when Ihe., vacanei.,. have re-
mained unfilled and Ihe rea.on. for the I8me ; 
and 

(e) when Government propose to fill in 
theu- vacancies ? 

THE MINISTER OF LAW AND JUSTICE 
(SHRI H. R. GOKHALE) (a) : Three. 
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(b) and (c). The fi ... t vacancy arose on 
17.12.1970, the second on 22·1.1971 and tbe 
third on 5-2·1971. Appointments ttl two vacan· 
cirs have been notified. Proposal to fill tbe 
third vacancy is awaited from the Chi~f Justice 
of India. 

P .... odoa 01 au. U Poata to s..Ior Scal. 
... T_.,.-d- ... ~ 0.. 
" ........ (Norda .... RaIl_f) 

2726. SHRI S. N. MISRA: Will the Mi. 
ni.t,," of RAILWAYS be plras:-d to staLe: 

(a) how many Clan II posts existed in Ih" 
Tnuuportation (rower and Mechanical; En· 
g ine.,.ing D.".rtm:nu of the Northern Rail· 
way as on the ht May, 1971 in the catrgori"s 
of AMEs, AWMs and APOs,; 

(h) how many Cia •• II :.fficrn under this 
ca<lre wrre working in the Senior Scale on 
lot May. 1971 having heen promoted from 
AME, AWM and APO ; 

(c) hew many such Claas II AME, AWM 
and APO w= promoted to the Senior Scale 
from year to yrar rlur ing th~ last three years 
and whrth .. they wue working in the Division, 
Head-quarters, Office or Workshop at the time 
of their promotion; and 

(dl whether the.., Class II officrr. who 
were 'working in the H;adquarters ofti:~ wrre 
only eligible for promot,on to the Senior Scale 
m respect of th,ir actual seniority and merit? 

THE MINISTER OF R, .. ILWAYS (SHRI 
HANUMANTHAIYA): (a) 21 Clas, II posts 
t'i~. : 

7-Assistant Work. Managers 

I()--A"istant Mechanical Engin"er. 

4-A!Sistant Persolnel Officers-:Ulo. 
cated LO Transportation (Power) 
and Mechanical Engineering De· 
partment. 

(b) and (c). Three Class II Mechanical 
officers, who were first promoted permanently 
to Cla.s I (Junior Scale) were subsequently 
appointed to otticate in the Senior Scale on 
lind from 26-8.611, 20-8·70 Dnd 13·1.71. 

Of thest, two officer. were posted in the Di· 
vilion and one in the Workshops. 

No A P.O. Class II ,allocaLcd to this De. 
partment wu appointed to officiate in the 
Seoior Scalc. 

(d) No Promotion from Clan II to CIa .. I 
Senior Scale i. done by a positive act of selec. 
tion by a Departmental Promotion Committee, 
presided over by a Member of the Union Pub • 
Iic Service Comminion, the selection being 
("onlined to the aeniormost Class II officers of 
the Railway belonging to the Department with. 
in the prescr'bed field of eligibility for consi. 
deration by the C"mmiUee. 

AppUcado .. rr- GaJarat for LIcea_ 

2727. SHRI JADEJA: Will the Minister 
of INDUSTRIAl. DEVELOPMENT be pleas· 
t-d to sta ',e : 

(a) th~ number of applications for licencC's 
for new Industrial Unit. forwarded by the 
Gujarat Government to the C"ntral Govern· 
ment in the last three years ; 

(b) the numbrr of applicat:on. sancLioned; 
and 

IC) the number of applications r~j~cted and 
the reasons therefor? 

THE DEPU'fV MINlSfER IN THI: MI· 
!'IISTRV OF INDUSTRIAL DEVELOP· 
MENT (SHRI SlDDHESHWAR PRASAD) : 
(a) The applications for industrial licences are 
normally rece,ved from th" parties direct. 
During tho p,,.io:1 from "', January, 1968 
to 31st D:cember 1970. 244 applications 
were received for .elting up of new mdustrial 
undertak:ngs in Gujarat. 

(b) 5 industrial licences and 50 LOllers of 
InLent have been i.,ue,l. 

(c) 104 applications have been rcj'Cted 
and 28 applicat:ons have bcen otherwise 
disposed of (withdrawn/closed, no licen". reo 
quired etc.), The reasons for n-jecLion were 
that there was no scope for creating additional 
capacity, the basic raw materials required were 
not available indigenousl)·, tequisae informa· 
t ion was nl.t furnished by the applicants, some 
of the proposals were technically unsound, etc, 




